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Contral Administrative Tribunal
Principal Bench

0.R.No. 754/94

New Delhi, this the 13th day of Nov.,1995

Hon'ble Shri B.K.Singh, Memeer(A)

Shri J.P.Sharma s/e
late Shri J.HeL.Sharma, .
Working as an Assistant in
the Regionel Office of the E£mployees’
State Insurance Corperation, Rajindra Place,
New Delhi- 110 008 and residing at
188/8, Guru Nanek Pura, Laxmi Nasar,
New Delhi- 110 092,
oooAleicant

(In persaon)

Versus

1. The Chairman,
Standing Committee of
Employees' State Insurance Corporation,
Panchdeep Bhavan,
Kotla Road,
New Delhi,
2, The Director General,
Directorste General of
Employees' State Insurance Corpn.,
Panchdeep Bhavan, Kotla Road, .
New Delhi- 11 0002, « e sRBSpONdant

(By Shri, B.¥.Mani, Advocate)
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It is admitted by Both the parties that the
applicant has since vacsted the sovernment quarter
and handed over the vacant possaession to the
respondents, The short question that is involved
is regarding the recovery of damage rent, It is
Officer would .
presumed that for chareing damage rent, the Estoto / hsve

taken recourse to the provision of Section 7 of the

PPEAct, 1971, If the presumption is correct then

one cannot find fault with tﬁéijjf}on of the respondents,.
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If there is any violatien of the principles of natural
justice while taking recours; to Saction 7 of the P.¥F.ko.

Act, 1971, the epplicant is required to filo an oppeal
before the Additional District Judge who is the designatod .
eourt on behalf of District Dudge. The applicant, if he has
any grievonce that he has peen denied an opportunity to

show cause in regard to levyféamage rent, he should approach

the designated court in an appeal asainst the orders of the:

Estate Officer,

With these above okservations, this B.4. is
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'Cég/_ but without any order as to costs,
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MEMBER (A
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